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(2023) 03 TP CK 0004

In the Tripura High Court

Case No : Writ Petition (C) 109 Of 2023

Dr. Hamari Debbarma APPELLANT

Vs

State Of Tripura And 2 Ors. RESPONDENT

Date of Decision : 04-03-2023

Acts Referred:

Citation : (2023) 03 TP CK 0004

Hon'ble Judges : Arindam Lodh, J

Bench : Single Bench

Advocate : C.S. Sinha, D. Bhattacharya, R.G. Chakraborty

Judgement

Arindam Lodh, J

Heard Mr. C.S. Sinha, learned counsel appearing for the petitioner as well as Mr.
D. Bhattacharya, learned G.A. appearing for the State-respondents.

Also heard Smt. Anima Debbarma, Deputy Secretary, Health and Family Welfare
Department, Government of Tripura who as per direction has personally
appeared before the court and informed that she only put her signature in the
office memorandum dated 08.02.2023. The contents of the office memorandum
were prepared by the Secretary, Health Department and directed her to
communicate the same to the petitioner. She does not know anything. Smt.
Debbarma has further stated that she did not apply her mind. According to Smt.
Debbarma, the office memorandum is the product of the thought process of the
Health Secretary, Govt. of Tripura. So, this court feels it necessary to direct the
Secretary, Health Department, Govt. of Tripura to appear before this court in
person on 10th March, 2023 at 10:30 am.

The appearance of Smt. Debbarma, Deputy Secretary, Health and Family Welfare
Department, Govt. of Tripura is dispensed with for today.

Both Smt. Debbarma, the Deputy Secretary and the Secretary, Health and Family
Welfare Department, Govt. of Tripura shall appear before this court on 10th
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March, 2023 at 10:30 am personally.

List the matter on 10.03.2023.
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